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The bailor suraj Ali is produced before the court aftel arrest.

on being asked he could not provide any satisfactory/
sufficient cause as to the punitive action, as provided u/s 446
of crPC, should not be taken against him. The record reveals
that this proceeding is continuing since 2018 and the bailor
has, inspite of receiving notice from the court, has taken the
proceeding very casually. Today he has also admitted that on
a few occasions earlier he appeared before this court but he
cannot pay the bail amount. He simply submitted that he
should be allowed some time to pay the bail amount.'
However, the previous conduct of the bailor, as reflected by
the case record, suggests that if he is altowed further time,
he would merely evade the court processes. several
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Today the bailor has also stated that he is a poor person and
he doesnt have the capacity to pay the bair amount. The bail
amount is Rs.15,000/- He took bail in a case registered u/s
3021L20(B) of IPC. He took bail an offence of such serious
nature, without the intention of paying the bail amount, in the
event of his failure to ensure the appearance of the accused
in the Court. This is an abuse of the Court process.

since the accused is poor and he has been continuingly
evading the court process, it may be concluded that it wouild
not be possible to recover the bail amount as a fine imposed
by the court. The bailor has not revealed that he possess any
movable property, which could be attached and sord. since
the bail amount is only Rs.15,000/- it would be quite
unreasonable and unjust to issue a warrant to the Collector of
the district to recover the same as arrear of land revenue
from the immovable propefi of the bailor.

considering all these aspects of the matter, the bailor suraj
Ali is sentenced to imprisonment in civil Jail for 3 (three)
months. Let a warrant be issued accordingly.

With this order this Misc case is disposed of.


